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THE INDIAN WORKS OF DEFENCE (AMENDMENT)
ACT, 1974

No. 50 oF 1974

SER S EURI R [12th December, 1974] .

An Agiferiber sament tsdodinnaVikeaboRefense Agh 1903
.. Ehe :Regublic

BE it enacted b;{ Parliament in the Twenty-ﬁfth Year
st wld 1o yes Y18ty inowy flnm u Frosrsiire™l v B
“of Tndia as follows:— H g

Z

1, This Act may be called th*ge Indian Works of Defence (Amendment)
ki KI%A oWy iy Hemed i :

‘Short title,

Ame:a; 2. In section 1 of the Indiah Works of Defence Act, 1903 (hereinafter 7 of 19(
ment, of .4 rrdferrddato as&theiwprlﬂm@alqﬁ@) yedlis \subfﬁﬁctIOQg,(lo, the,yverd {Indian” 0o

shall be omitted. Bad

on 1o

-Amend- - 3. In section 37 of the principal Act, for the words and brackets “or
;nertl.t °§-7 (within the towns of Calcuttg, Madras and Bombay) to the Commissioner
ection 3. of Police”, the words and Hrackets “or (within any area for which a
Commissioner of Police hasjbeen appointed) to the Commissioner of

Po_lice” shall be substituted.

Amend. 4. Tn section 44 of the principal Act,—

‘ment of .

.section 44, (i) in sub-section (1), for the words “The Central Government
may make rules”, thej words “The Central Government may, by
notification in the Offigial Gazette, make rules” shall be substituted;
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tuted, namely:—

«case may -bes s0,-however,

(#) for sub- sectlon (3), t e followmg sub-sectlon shall be substi-

!

“(3) E:very rule made under this section shall be laid, as -
soon as may be after it is fnade, before each House of Parliament,
while it is in session, for 4 total period of thirty days which may
be comprised in one sessiof or in two or more successive sessions,
and if, before the expiryl of the session immediately following
the session - or the succedsive sessions aforesaid, both Houses
agree in.making any modification in the 'rule or both Houses
agree that the rule should hot be made, the rule shall thereafter
have effect only in such mddified form or be of no effect, as the
f »at,any such modlﬁcat%on or .annul-
ment shall be without prejutlice to the validity ‘of - anythlng pre-
viously done under that rule.”.




